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CINEMATOGRAPH (CENSORSHIP) SIXTH
AmENDMENT Rures, 1066, erc.

The Deputy Minister in the Ministry
of Information and Broadcasting
¢Shrimati Nandini Satpati): Ow behalf
of Shri Raj Bahadur, I beg to lay.on
the Table:

(1) A copy each of the following
Notifications under sub-section
(3) of section 8 of the Cinema.
tograph Act, 1952:—

(i) The Cinematograph (Cen-
sorship) Sixth Amendment
Rules, 1966, published in No-
tification No. G.S.R. 740 in
Gazette of India dated- the
21st May, 1966.

G.S.R. 1182 published in
Gazette of India dated the
30th July, 1966.

(ii)

(2) A statement showing reasons
for delay in laying the Noti-
fication mentioned at (i) of
item (1) above.

{Placed in
6337/66]

Library. See No. LT-

1248 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, T have to report
the following message received from
the Secretary of Rajya Sabha—

“In- accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Railway
Property (Unlawful Possession)
Bill, 1966, which has been passed
by the Rajya Sabha at its sittie:g
held on the 17Tth August, 1966.

AUGUST 22, 1968 )
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RAILWAY PROPERTY (UNLAWFUL
POSSESSION) BILL

As PASSED BY RAJYA SABHA

Secretary: Sir, I lay on the Table
of .the House the Railway Property
(Unlawful Possession) Bill, 1966, as
passed by Rajya Sabha.

COMMITTEE OF PRIVILEGES
NiINTH REPORT

- Shri Krishnamoorthy Rao (Shimo-
ga): I present the Ninth Report of the
Commitiee of Privileges.

12,49 hrs.

DELH! SALES-TAX BILL*

The Minister of Finance (Shri Sach-
indra Chaudhuri): I beg to move for
leave to introduce a Bill to consolidate
and amend the law relating to the levy
of tax on sale of goods in Delhi.

Mr. Speaker: The question is:

“That leave be granted to intro-

duce a Bill to consolidate and
amend the law relating to the levy
of tax on sale of goods in Delhi.”

Shri Hari Vishnu Kamath rose—
Mr. Speaker: Mr, Yashp'al Singh to
oppose the introduction of the Bill.
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“With that object in view, it is
proposed to provide for the maxir

L ———

*Published in Gazette of India Ex traordinary Part I Section, dated

22th August, 1968,





